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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

• 	Original Application No. 288 of 2007 

Date of Order: This, the 20th Day of November, 2007 

THE HON'BLESHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE SHRI KHUSHIRAM, ADMINISTRATIVE MEMBER, 

Sri Gobind Chetri 
Son of Late Ram Bahadur Chetry 
Rio Gautam Basti 
Khafkati, Karbi Anglong 
Assam. 

Applicant. 

By Advocates Mr. Madhab Prasad Sarma, Ms. Bishnu Maya Chetri, 
W.N.L.zarfl(& NS.Khanikar 

- Versus - 

The Union of India 
Represented by the Secretary 
to the Ministry of Postal 
Government of India 
New Delhi. 

Superintendent of Post Office 
Nagaon Division 
Nagaon-782 001. 

.Asst. Superintendent of Post Office 

.Diphu Sub Division 	- 
Diphu, Karbi-Anglong 
Assam. 

Respondents 

By Ms. Usha Dos, Addi. Standing counsel for the Union of India. 

ORD ER (ORAL) 

M.R.MOHANTY. V.C.: 

Heard Ms. Bishnu Maya Chetri, learned counsel for the 

Applicant and Ms. Usha Dos, learned AddI. Standing counsel 
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of India; on whom a copy of this Original Application has already been 

served. Also perused the materials placed on record. 

The Applicant, while on suspension from the post of GDSBPM 

of Gautambasti Branch Office, faced a departmental proceeding. 

Charge sheet doted 30.09.2005 was served on him and, ultimately, the 

matter was placed before an enquiry officer and, finally, the enquiry 

report was drawn on 06.02.2006. A copy of the said report was given to 

the Applicant on 15.12.2006. He submitted a reply, thereto alleging denial 

of reasonable opportunity by the I.A. and he prayed for a de novo 

enquiry. Final orders removing the Applicant was passed on 31.03.2006. it 

appears (from Annexure-1 0) on 05.04.2006 and, again, on 29.05.2006 the 

Applicant submitted representations to the Superintendent of Post Offices 

of Nagaon Division seeking a de novo enquiry. In essence, the Applicant 

has alleged that the enquiry was conducted in a most perfunctory 

manner where no evidences were taken to substantiate/to bring home 

the charges leveled against him and that only by recording some of his 

statements the enquiry report was drawn. Making such allegations, the 

Applicant has filed the present Original Application under Section 19 of 

the Administrative Tribunals Act, 1985. 

It is seen from the final punishment order dated 31.03.2006 

that on receipt of the, enquiry report, the Applicant submitted a 

representation wherein he categorically alleged denial of reasonable 

opportunity in course of the enquiry; for which he prayed for a de novo 

enquiry. In the final order under Annexure-9 dated 31.03,2006 (which runs 

over four full pages) there are no discussion about the said plea taken by 

the Applicant. It has only been discussed (in the observations and flngs 
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of the Disciplinary Authorily) that the Applicant did not claim anything to 

defend himself in the enquiry, but it has not been discussed by the 

Disciplinary Authority as to whether any material was placed before the 

enquiry authority, to bring home the charges leveled against the 

Applicant. In fact excepting the so-called admission of the Applicant in 

the matter, there were no other consideration given by the Disciplinary 

Authority. 

4. 	It is seen that the Applicant did not prefer any Appeal 

challenging the aforesaid punishment order (under Annexure-9) dated 

31.03.2006; by which he has been removed from service. It is stated by the 

learned counsel for the Applicant that due to ignorance, the Applicant 

failed to prefer any Appeal and for the said reason (of ignorance), the 

Applicant repeatedly approached the Disciplinary Authority (under 

Annexure-I 0) on 05.04.2006 and, again, on .29.05.2006 seeking a de novo 

enquiry. That itself shows that the Applicant was really aggrieved in the 

manner in which the enquiry was conducted. But technically, he failed to 

submit any Appeal in the manner required under the Rules to the 

Appellate Authority...'Such technicality should not stand on the way of the 

Applicant to get his grievances redressed from the appropriate Appellate 

Authority. It was for the Disciplinary Authority either to transmit the 

representations to the Appellate Authority or sent back them to the 

Applicant with instructions to present the Appeal to the authority who has. 

been nominated as Appellate Authority. That has not been done in this 

case. 

5. 	In the aforesaid premises, without entering into the merits of 

the matter, this Original Application is hereby disposed of by 
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liberty to the Applicant to prefer an appeal to the competent authority by 

end of December, 2007 and if any such appeal is preferred, within the 

time frame now given, then, the authorities/Appellate 

Authority/Respondents should do well in considering the grievances of the 

Applicant; notwithstanding the delay in preferring the Appeal. The 

Appellate Authority should give personal hearing to the Applicant, if he 

will express such desire in the appeal to be filed by the end of December, 

2007. 

With the aforesaid observations and directions, this Original 

Application stands disposed of. 

Send copies of this order to the Respondents, along with the 

copies of this Original Application. Free copies of this order be sent to the 

Applicant in the address given in the Original Application and be supplied 

to Ms. Bishnu Maya Chetri, learned counsel for the Applicant and to Ms. 

Usha Das, learned Addi. Standing counsel for the Union of India. 

CK(K H U S H IRAM) 
	

(MANORANJAN MOHANTY) 
ADMINISTRATIVE MEMBER 

	
VICE CHAIRMAN 

am 
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IN THE CENTRAL ADMINISTRATWE TRIBUNAL, 

GUWABATI BENCH 

O.A. No. 	 /07 

Sill GOb1ND CHETW/ 

-Vs- 

UMON OF INDIA AND OTHERS.. 

-s Y N 0 P S I S- 

The appellant bein.g qualified was appointed as Branch Post Master on 

12/08/99 at the Branch Post Office, Khatkhati within the premises of the C.R.P.F. 

Campus and was discharging his duties to the satisfaction of his Superior authorities. 

On the night of 12/11/03 the lock was broken and an amount Rs. 1,73,387 was stolen 

away from the office which is existing inside the premises of the C.R.P.F. Campus 

and on the next day when the appellant went to his office came to know the fact and 

he lodged an FIR on 13/11/03 before the Officer-in-charge of the Khatkathi Out Post 

about the accident and the Police Registered a case as Bokajan P.S. Case No.131/03 

U/s 457/3 80 IPC dt. 14/1.1/03 and the Police investigate the case. During 

in:vestigation the Police did not forward any material against the appellant and the 

appellant was not sent to custody. The ASPOS Diphu Sub Division enquired the 

incident and vide his order dt.19/11/03 placed the appellant under suspension w.e.f. 

19/11/03. The Superintendent of the Post Office, Nagaon Division vide Memo 

No.1-12-663 dt. 25/1.1/03 ratified and passed order. Thereafter the appellant was 

Charge sheeted and a disciplinary proceeding was initiated against the appellant one 
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Sri D.K. Saikia, Asst. Superintendent of Post Office, Nagaon Division was appointed 

as an enquiry officer. The appellant was intimate that the preliminary hearing was 

deferred to 21/12/05 and accordingly the appellant appeared before the enquiry 

officer at Inspection Room Diphu and the enquiry officer threatened the appellant 

that he would be put in jail if he would not admit his guilt and will be allowed to join 

his duties if he admit his guilt. The appellant on the assurance join by the enquiry 

officer and the presiding offlcer admitted his guilt. Thereafter the enquiry officer 

submitted his enquiry report before the disciplinary authority giving his findings that 

the charge leveled against the appellant is proved and on the basis of the enquiry 

report the Superintendent of Post Office, Nagaon Division vide memo No.F-7-04(C) 

2002-2003 dt. 3 1/03/06 passed an order of removal of the appellant from his service. 

Thereafter the appellant filed representation on 05/04/06 before the respondent No.2 

to re-enquire the matter by appointing another enquiry officer and to re-consider his 

case the appellant again filed a reminder on before the Respondent No.2 but no steps 

was taken. 

Filed by 

Auvqnate 



.. 	.t 
	 \10  

I 	
It 

IN THE CENTR.L. ADMINISTRATiVE TRIBUNAL, GUWABATI 

O.A. No. 	 /07 

Sill GQLThlD CHETR 

-Vs- 

UNTON OF INDIA AND OTHERS.. 

LIST OF DATES 

SL. NO. DATE 

12/08/99 	Appointed as Branch Post Master at the Branch Post 

Office Khatkhat 

12/11/03 

	

	The lock of the office was broken and an amount of - 

Rs. 1 1 73,38712 was stolen from the office. 

13/11/03 

	

	: FIR was lodge before the officer-in-charge of Khatkhati 

Out Post. 

14/11.103 	: The Police Registered a case as Bokajan P.S. Case 
1')1It.1 ..I.. A'7I)O 

INO. IJ 11W Uis t. iio 

19/11/03 	: The appellant was placed under Suspension. 

25/11/03 

	

	The respondent No.2 ratified the order issued by 

Respondent No.3 and passed an order. 

11/11/05 

	

	: One Sri D.K. Saikia, Assistant Superintendent of Post 

Office, Nagaon Divison was appointed as enquiry officer. 

22/11/05 	The appellant was informed that the enquiry was fixed 
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; 

for preliminary hearing. 

21/11/05 	Matter was fixed for preliminary hearing and the 

4ppclRulL appe1IeU ueiUIC uthue enquiry u1L1e1 41 

inspection Room, Diphu. 

06/02/06 	: Enquiry report was submitted by the enquiry officer. 

(11)41 
O3O 

31/03/06 	: The Respondent No.2 passed an order of removal of t e 

414)CILt1IL IIUIII C1V1LC. 	 - 

05/04/06 	: The appellant filed a representation befbre the 

Respondent No.2 to re-enquiry the matter by appointing 

another enquiry officer. 

29/05/06 

	

	: The appellant filed a reminder to the representation dt. 

05/04/06 filed by him. 

Filed by 

tOdLcate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI 

BENCH, KAMRUP, GUWAHATI 

(An application under Section 19 of the\  
N - 

Administrative Tribunal Act., 1985) 	' CI 

O.A.- No.2& 	/07 

Sri Gind Chetri 

S/o Late Ram Bahadur Chetry 

Rio Gautam. Bosti 

Khatkati, Karbi-Anglong, Assam. 

Applicant 

- Versus - 

Union of India Represented by the 

Secretary to the Ministry of Postal, 

Government of India, New Delhi. 

Superintendent of Post Office, 

Nagaon-Division, 

Nagaon-78200 1 

f. <. C"Ot1U1J 

tMtC \ * 

Rejc. NC- 

Asst. Superintendent of Post Office 

Diphu Sub Division, 

Diphu, Karbi-AnI.ong, 

Assam 

Respondents 



- T 	 \U\ 
Cent  

[2} 

particuiars of the order against which the application is made:-

I.) 	The order issued under memo No. F.7-04 (c)/2002-03 dated 

31/03/06 passed by the Superi.ntenden.t of Post Office, 

Nagaon.-Division Office, Nagaon.. 

Jurisdiction of the TrbunaI:- 

The applicant declares that the subject matter of the order against 

which he seeks redressal is within the jurisdiction of this tribunal. 

Limitation:- 

The applicant further declares that he has filed this application 

alongwith one application under section 5 of limitation ACTS RIW 

section 21 of Central Administrative Act for condonation of delay 

separately. 

Facts of the case :- 

I.) 	That the appcant is a citizen of India and is a pennanent 

resident of Gautam Bosti, Khatkati, and is entitled to the 

rights and privileges guaranteed under the constitution of 

india. 

2) 	That the appian.t being qualified was appointed as Branch 

Post Master on 12/08/99 vide letter No.112-663 dt. 12/08/99 

and he was appointed at the Branch Post Office, Khatkati 

within, the premises of the C.RP.F. campus. The applicant 

	

o / 	was discharging his duties to the satisfaction of his superior 

7 	L, 	authonties. 
S. K. GY JdhL'Y \ * 	 A copy of the appointment letter dt. * . 	 1 	 12108199 is Annexed and mark as 
Req. Nt 	:.. 'I ... 	 Annexure-1. 
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That the applicant states that on the right of 12/11/03; 

breaking the lock an amount of Rs. 1,73,387/- was stolen 

away from the office which is existing inside the premises of 

the CRPF Campus and on the next day when the appellant 

went to office knew the fact and immediately he lodged on 

FIR on 13/11/93 before the officer-in-charge of the Khatkati 

Out Post about the accident and the police registered a case as 

Bokajan P.S. Case No.131/03 u/s 457/380 IPC dt. 14/11/03 

and investigate the case. During investigation the police did 

not forward any material against the appellant and he was not 

sent for custody. 
Copy of the FiR dt. 13111103 lodge by 
the applicant annexed is annexed and 
marked as Annexure-2 

That the ASPOS, Diphu Sub Division enquired the accident 

and issued an order vide his Memo No AI/GDSBPMI Gautám 

Bosti B.O./2003-2004 dt. 19/11/03 placing the appellant 

under suspension w.e.f 19/11/03. 

Copy of Order dt. 19111103 is annexed 
and marked as Annexure-3 

That the Superintendent of the post office, Nagaon Division, 

Nagaon vide Memo No.112-663 dt. 25/11/03 ratified and post 

. 

order issued by the APSOS, Diphu, Sub-Division. 

11 

S. K. C. 	'iiry 

Regc.. N yAM 
A copy of order di. 25111103 is annexed 
and marked as Annexure-4 
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That thereafter the delinquent/appellant was charge sheeted 

and a disciplinaiy proceeding was initiated against the 

appellant with the charges and vi.de  Order dt. 11./11/05 one 

D.K. Saikia Assistant Superintenden.t of Post Office Nagaon 

Division was appointed as enquiry officer to enquire the 

proceeding. 
Copy of the Order dt. 11/11/05 is 
annexed and marked as Annexure-5. 

That, vide letter dt. 22/1.1./05 the appellant was informed that 

the enquiry was fixed for preliminary hearing on 09/12/05 but 

suddenly a letter was served upon the delinquent informing 

that the date of preliminary hearing was suspen.ded till 

15/12/05. Be it mentioned that the order di.d not bear any date 

or No. Again the delinquent received a letter without date by 

post whereby he was intimated that the preliniinaiy hearing 

was deferred to 2 1/12/05. 
Copies of the letter dt. 22111105 and 
15112105 are annexed and marked as 
Annexure-6 & 7 

That on 21/12/05 the delinquent appeared before the enquiry 

officer at Inspection Room, Diphu and the enquiry officer 

then respect with.out starting thorough enquiry they threatened 

the appellant that they would put him in jail if he would not 

admit his guilt. The appellant then ask the copy of the 

document which superintendent inspection, but the same was 

Jlud ~iur

ot supplied to him then insis ting  his  admission the 

* 	K elinquent then told the enqui ry  officer that he is not at all  
I Ka
\Red esponsible for the mcident and he never neglected his duty 

or misbehave with any authority. The enquiry and the 
: CF 
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investigatin.g officer then told him that if he admits his guilt 

he would be released from his liabilities and would be 

allowed to join his service. The delinquent on the assurance 

given by the enquiry officer and the presiding officer 

admitted his guilt. 

	

9) 	That the enquiry evidence of the prosecution but the 

delinquent was not given chance to cross examine the witness 

of the prosecution nor gave him any chance to give evidence 

to defend his case and to prove that the is not negligent in his 

duty no.r misbehave with any of his superior. Be it mentioned 

here that the enquiry officer did not inform the delinquent that 

he would be removed in the event of his admission of guilt 

rather informed that he would be release from all his 

liabilities and would be allowed to join his duty. 

1.0) That thereafter the enquiry officer submitted his enquiry 

report before the disciplinary authority giving his findings 

that the charge leveled against the delinquent/appellant is 

proved. 
A copy qf the enquiry report is annexed 
and markàd as Annexure-8. 

11.) That thereafter on the basis of enquiry report the 

Superintendent of Post Officer, Nagaon Division, Nagaon 

Memo No. F.7-04(C) 2002-03 dt 3 1/03/06 passed an 
* (S. K. 	idhur\ *der of removal of the appellant from his service. Karr. (Metro1 

No. 'AM. u) ) 

A copy of Order di. 31103106 is annexed 
c 	. 	 and marked as Annexure-9. 
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12) 	That thereafter the appellant filed representation on 05/04/06 
before the superintendent to re-enquire the matter by another 
enquiry officer and to consider his case. The appellant further 
states that he also filed an application on 29/05/06 as 
reminder to re-enquire the matter. 

Copies of the two representation 

did. 05104106 and 291'05106 arc annexed 

and marked as Annexure-I0. 

5 	Grounds for relief with legal provisions:- 

For that the learned enquiry officer failed to apply his judicial 
mind and came to a wrong nding. 

For that the enquiry officer during enquiry üí' the proceeding 
has not furnish the documents to the delinquent /appellant and 

for that the appellant could not make his defence properly. 

For that the enquiry officer while deciding the proceeding did 
not take into mind that the delinquent has filed show-cause 
reply denying the allegation made against him. 

For that the learned enquiry officer while making enquiry 
failed to appreciate the fact that the office from which the 
property was stolen is within the premises of the CRPF 
complex and appcllantldclinquent with due care put the cash 
amount in the almirah provided by the authorities and locked 
the almirah and door of the office and left for his home which 
is existing outside the CRPF premises and as such is no 
robility of making entry of any person iiside the office 

S K h me in the office and as such the enquiry is bd wish and the 
- 	Udhjjr., 

	

R•' Metr; 	 er of removal is not sustainable in law and is liable to be 

	

ga. Nc AM .. 	ii 
quashed and set aside. 
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For that the enquiry officer while making enquiry failed to 

keep in mind that no charge sheet in the criminal case has 

been filed by the police till date in as much as no evidence is 

collected against the appellant. The enquiry officer marely on 

admission which was obtained by force came to a conclusion 

that the delinquen.t is guilty the enquiry officer however the 

disciplinary authority before passing any order ought to have 

enquired -  judicially as to whether the delinquent is 

negligent/misconduct the his duty or not and as such the 

enquiry made is wrong and the removal order is liable to be 

quashed and set aside. 

For that the enquiry officer in his findings now where 

concluded that the delinquent is negligent of his duty and as 

such the order of removal upon such enquiry report is not 

tenable/sustainable in law and the same is liable to be 

q .uashed and set aside. 

For that the appellant was not gain, chance to assist hi.msel.f by 

any person in the disciplinary proceeding and also not served 

the evidence of the prosecution/other relevant documents to 

him for preparing his defence. 

0 L 	') 	For that the enquiry officer while ehquiring the proceeding 
- 	 did not keep in mind that by keeping the cash amount in a h * f S. K. 

(R' fe t:o * ocked room within the premises of CRPF campus discharged 

his responsibility to give proper custody of the lost property 
CF.KT 
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and for any untowards inciden.t after closing of the office, the 

appellant delinquent, is not negligent in his duty. 

For that the enquiry officer did not join chance to the 

appellant/delinquent to give any evidence which could 

disprove his guilt. The enquiry office.r having found that the 

inciden.t took place at nigh within the premises of CRPF 

wherein the appellant/delinquent had no right to excess after 

office house. The incident took place at might which was 

beyond his control as such the enquiry is wrong and the 

removal of the delinquent is bad in law and is liable to be 

quashed and set aside. 

For that in any view of the matter the enquiry is bad and the 

removable order is liable to be quashed and set aside. 

	

6. 	Details of the remedies exhausted:- 

The applicant filed the representation before the respondent No.2 for 

reconsideration of his case by making re-enquiry by another enquiry 

officer but till date the same is not considered and as such the 

applicant is approaching this Hon'ble Tribunal for relief. 

Matter not previously filed or pending with other court:- 

7 
(Re 	

applicant declares that he had not filed any application before 

 aother couit accept. 
 No. 	h) Cl 

Q. 	 1 	 8 	Prayer:- - 	-. 
in. the premises aforesaid, it is prayed that 

your Honour may be pleased to admit the 
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appeal, call for the records, issue rule calling. 

upon the respondents to show cause as to 

why the enquiry report no enquiry /Rule 

1O/01/GDS/2005 dtd. 06/02/06 and the order 

• .•.•••. of removal passed under Memo 

No.F.704(C)/200203 dt. 31/03/06 passed by 

the superintendent of post office, Nagaon 

Division, Nagaon shall not be set quashed 

and set aside and after perusal of records and 

heritio flip nrtipc he nIpicp1 to rike the 

Rule absolute and or pass any other 

order/orders as your Honour may deem. 

And for this act of kindness your applicant as in duty bound shall 
ever pray. 

Particulars of Bank Draft/postal Order in respect of the 
• Application Fee:- 

	

• 	i) 	I.P.O.No. 	 E 3o35 
• 	ii) 	Dateofissue : l'•3 	llOê 	

I 

Issuedby: GPO. 

List of enclosure: 

As stated in the index. 

VERIFICATION 
I Slit-i Coj6ind Chetr., son of Late Ram Bahadur Chcliy. Resident 

of' Guutain Basti, Khatkhnt.i, Dist.-Karbi-Anglong  Assain do hereby  verify 
that the statement made above in this appeal are true to the best of my 

knQ4Id belief and I sign this verification on this _th day of 

odh 

	
Guwah ati. 	

C\'\o"'  "r\ QA\-Qk T'T\ 
! 	

N 
Signature 

A 
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A FF1. D A V I T 

I Sri Goind Chetr/, son of Late Ram Bahadur Chetry, aged about 

years, resident of Gautarn Basti, Khatkati, Karbi-Anglong, Assarn do 

hereby solemnly affirm and state as follows:- 

That I am the applicant in the instant case and as such I am fully 

conversant with the facts and circumstances of the case. 

That the 	contents of this affidavit and the statements made in 

paragraphs4.., 	 rmy 

knowledge and those made in paragraphs 4) 	 being the 
matters of records are true to my information as derived therefrom and rest are 

submission and prayers before this Hon'ble Tribunal Court which I also believe to 
be true. 

And I sign this affidavit on this .J.i'day of N4b'EA., 2007 at 
Guwahati. 

identified by: 

ADVOCATE 

0AR )%\ 

udhuci 

011 
TiAk'e ~9 U - N  P(' 

h: 

Solemnly affirmed and declared 

before me by the denonent who is 
identified by 

Advocate, Guwahati on this 
of . N4-4 .. , 2007 at Guwahati. 

tho 
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NOcJ 
V/here th pOs of Xra Doparti1nt31  

if of I?ost and Cffico of duty) has bncou, 

vacant/has b;,on newly croatec and it is not possib1 t lakO 
re';ular ap ointent to tho said post ir.nediatcly thn 	pd 

s~
(appointing. authority) has decided tomako rovi-

na. itto.ho said post for a oriod fd____ 

( )er-lod) from JJi /Ei)o 	 or till re .ilar 

appointnentis iadep whichever period is shorter. 

2. Shy-i Gc&L' cA W' ,sJo 	iisCAe1I 
kc,J 

and address of the selected person) is offerrod the 

provisional appOint;1crit will he terninated when reçular 

H 

	

	 appointnont is ivado and he/e - sha1l have no claim for a,-oint- 

ment to any post. 

3, The 	$L 	Bô/P 	ointifl..j authority) rcsrve 

the right to toriinnto the proVisional appointmcnt at an'' ti; 
before the period uontiond in para 2 above without noticc: and 

without assinin 	any reason. 

Shri 	(Aof 	i 	will he .overned by the 
xtra Dopartental Acents (ConUuct and Service) hubs,  

as amended f roiti tii 	;o time and all other rules and br(ors 

applicable to 	xtra Departmental Agents. 

In case the above conditions are aCCe)tal)l 	to 

Shri 	(((/v1 	CbQfL_( Uar:ie of the selected candidate) ho/ V4 

ishoulU sirjn the düLlicate copy of the neno and return the 

ame to the un(.ersi(jnod imiediately. 

i: ;titY  

/1 __ 
c11Aki 	

(. 
,L 	 . 

' -V  

2. The Pos msst 	Naon/Diphu }.O. for information and n'cessar'/- 

3- 	 Diphu Sub Un/SUIPOs, hag'  on 	iast/aaOfl 	kst/oiaiL. 
1o2:1aon Sub JJn. 

4 • 	Spare. 	 . 
Supdt. 	of Post C ff.,ces 

1!aaon Dn. 	1haçaon-7 	001 

. 	

1'in1 of Psf -. 
-. 	 tT 	wg1 - 

• 	

V.-- 

a- 1L 	, . 	x- 
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Vie of application for 

•'/ 	thecopy. 

TWit 
•;f 

ate of delIvery of the 
Dat4d oJt'rJnu.-; 	requisite stamps and 
the requinimba(o1 	 foUoe. 

stamps and folios. 

MIW 
Dale of making over the 
copy to the applicant. 

Date on whict, the copy 
was ready for delivery. 
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f 	 DPARTMJNT OF POSTS : INDIA 	: 	- 

(ICE OF TUE SU'DT. OF P0 OFFICES, NAGAON J)N.NAGAON..722001 

	

,': 	

H2-63 datOatNgaen (As8m), the 2511O3 

The put Gtf Qrde i.asued 1 ythe ASPOs,  Dihu Sub Dfl. 

	

.vie his 	 Gauta3Uo/2ØQ4.d 19,13 placing Sri GOi Chety n6er u t 0 f I' 191,23 i.3-hcrcy  

ces 

	

• 	- 	....' 	 - 	::::..:1 - 

	

- 	I 	
1 

SiG.in.ChetryTS/ORarn.Bahuz'.Chetry,Vi].l-.:. 
Qautam}a3ti P.O. Gautamasti Dist.Xarbi AnIeng 
fQr information. '" 	 ' 

j' 

2o The Jeatrnast&;Diphu1i.O. for rinf.ruatjcu and 
neccsry ctn 0 	 ' 

3 The ASPOs, Dipnu SW Dn, Diphu for inormatin0 
• 	 - 	 - 	i 	 r 	_j1?g 

Suplt. .f Pest Offjce,s 
• 	 S  

IS- 

- 	
cq144o b'Q. -frtu. l:ø.Pt - 

I • -- 

\ 



I C- 	
- 

DrPJnTMENT OF ?OT.i 3 IUDIA 
FXCE OF qIIE sUplir t)F pOST O1'FiC, 1AC1A0N DN cAONq2(6 

no No F7-04(C)/200203 
	Dated at Nagaon the 1l.l1O5. 

Whereas an Inquiry under Rule 10 of DOP, QDS ( 
(conduct and Employment) RU1e3-2OOl is be1rleid againSt 
shri Qobi&Chetry. QDP1t, 	utjraba.sti Eth30 in a/c dth 
Bokajan Su (.uder 'utof duty). 

Atd whero, the uir9ine conridr tht an 
Lcju.iXy Autiy oib'4poLnte t enquir' into the 
charges iraxivt &;airst Shri Gobi.n Chetry. 

c, the ere, th 	i'rd in 	 rcis of 	the 
powera coirrtd by th 	id ru.Le hereby appoints Slri 
1) K Saikia, A8ttSupdt of Poet ofic (Dn) 0/0 the 
Supclt of PtCf4.Ca3. Nt1. Nag!ton on 4he ITuiXY A".tth-

cirity th ir&uirc into th C_ljarges frarrxd ginSt Rhove hid 

hrJ. Ooiin .Chstry. 

Supt of Pozt Offices. 
Nagnon Dn Nagofl-782001 

Copy to i- 

1. 3hri. DK Saikia, JSPO$ (Dn), 0/0 the Surdt of PO, 

1hgaoxl Dn, 	A copy of chrga sheet 
copy o 	thru. c-oci' of defenca stterit 

itte  by the charged official an,i 1gno'1 A/i) card 

loe. 
-- 

hri Gobin chetry, c-DSTiPI-, Gautarrth1eti no in a/c with 
okaJan So (under put off duty). 

4-5. Srares. 

Sx'.t OF Pt off e.' 



Nori the 22-1 iO5 

F)r.r-q;rtmental inquiry under Rule-lO of the Dept. of Posts, GDS 

(C'ndUct d em pymerit) Rules OOiñSt hri Gob Chetry 
rr nflA ,- 	- 	L__L: r r 	/i_ . 	J_ 	i. _ 	J. 

jauuJmuaL O\J. I'UW urtur pul ut uUL.j 

Ho 	 loiol 

-. 5 ..  .., 	- 

1P 
I 

S 	I 

/ 
/ 

From 

DEPARTMENT OF POSTS 

- -S 	 -- 	•''• 	
IS 	45_ , s 	S-..__.-- ,, ... S 

INDIA H 	 .. 

CLI ,'. 	r'L. 
giii

GDS BPM (under put of duty) 

Gut&nbstl B.O. 

	

I - vrs.JQII 	 V. 

.Lc. A- 
T, 3TF-ftT 3 	TttT 	T - 

of . 	OtTices'(Divn) 
wüw/Nagaon Division 

.i.i/Nagaon-782001 

(S 

' - S 

S  

•5/ 

TL- 	 _t__L 	l___ 	:..:_:_ 	u ----- •.:J 	L: 	 - 

ili 	UJUL. i.i rui uiii 	rwyufl uiviiufl, iNayut% vuu iu mrnt' 'u 

F7-04 ( C  ) It 2002-0 dtd 11-11-05 a copy of whkh wag ondorsQd to you 
also, has appointed me as the INQUIRY AUTt -1RIT1 to enquire into the 

charg 	framd'aairtst you under his memo no. F7-04 ( C  ) /2002-03 dtd 

3Q•O-2OO 
I shall hold the preliminary hearing into the case . on 09-12-2005 

(Friday) In th..Inpection Room olDiphu Heed Post Q11Ie t iO3 hours.. 
You 	there fore, r'ete to tte 	the preIImlrirY herinQ.Ifl the 

case on 09-12-2005 in the Inspection Room of Diphu 	Fast oftice at .1.100 

hours, r-&fln whh the proceedirs shU be held exprte. 	. 	- 

- Iourc fithfijilv' 
• 	.. 

inoOrv officer TTtT 3tUlaTE 
Azstt. Suprft. of Post Offices tflivfl) 

WI( 	''iNaaon Dvion 
. wfl/NaQaon1B2O0l 

Copy to: 
1 	SrI 6bul 6or 	I 	pector of Posts, Non West $uh 

Division, 	Nageon; 	the 	presenting Offic-r. 	He 	is. requested 	to 

tten 	the 	prem.lflrY herinQ 	lor 	with.. 	U 	the 	Ite 

documents on 09-12-05 in ction Room at Diphu 	ead the Inspe 	 H 

- 	Post Office at 1100. hrsI • 
The Supdt 	f Pt 	fflCS; ,' NQ 	pivi 	o, NQfl. He 

Is 'requested 	to 	direct the 	presenting ' oflicer' . to 	attend 	the 

	

• 	) 	',P 	' p 	rn n 	n- 	n . • k 	•kA 	_ A i,êA 	4A 	I 	n 
-. 	

. pce I 
The Postmaster Diphu HPO i or information, and necessary ' S 

CtlOfl • . 
S  ,-...' 

L). 	!. 	'oIia ) 
iuirv Offlcr 

tsstt. Stdt. of Post OTices (DiVfl) 

wt/Nagaon Di.iC0fl 
-rftIN3gaor7 8200  

S 



7 	I 	

. 	 I 	i' 	 t 	,) 

I 	 n C y AIJ 	: 
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:, 	• 	,. 	
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DM AIA 

	

J)I)t(t 	)ui qI 

, l 
	.  

lroni - Inquiry Ocr 	
1, 

I 	
I 

	

Asstt Supdt of Post Offices (OWn) 	 I 

iTr/Nagaofl DivisIoi 	GobinChctr,'r' 	& 	 IJII 

T1t/Naofl702001 	 kGDStB1&(Under put off duty) , 
fGautam basti BO Via- BoLajan SO 

No - Inquiry/Rule 10/01/GDS/2005 l hDated atI$agaon thcO5 12 05,1 , 	 ' I 
• 	

;••• • 

1 

Sub - Departimnta11nc&U1rY undei rule 10 of the Dept of Post,' GDS (Conduct and 
e'niplovment) rules,2001 against'Sri Gobin Chetry GDS BPMqautanbaSti BO (Now 
under put off duly) 

 

• 	Rcf:-My letter no Inquiiy le:1O101QP$! QP 	ag9I 2h15 n  

I 	
4 	I 

Picise refer to my letter of even no dated 22 11 05, and it is to mtiniatc 'you that 
• 	the date of prclinupaty heating in to t1iaboveçaS9 has been dcfciicdto 15.1 . .Q5 luc lo 	- • 	S 

some un lvoldthIL circurristmices., 

\ uii 1r ii ifor, ILqucskd to atknd the prcllnunar) hearing in the case on 
15 12 05 ui the Inpcction i ooxn of Diph 1u Head Post Office at 1,1 O0 hours, failing v hich 
the 1ioceediiig shall be held ex-prate - 	 I  

	

Ii 	
•• 	

SI 

	

'a fltitJ \'ours Mfull 	7 4 	_ I 

	

m 	ic SI 	 4111 	1 

	

i1ia) i 	• 	 •
ko 

n' 1NQ1.JIRY OFFiCER 

	

TU1T 	TT 
I 	 I ç j 	

Asstt. Supdt. of Post Offices (Divn) 
- 	 k} •I...c!i 	.r,s:i-. 	• 	 •• 

-. 	 •: 	 -' 	'.': 	
TT/Nagaon Division 	/ 	: 	• 

Copy to - 1 Sn Babul Bora, Inspector 0f Posts, Naisq 	aan the 	- - 
presenting office He is request to attend the prehmiiiaiy hearing along with all the bsted 
(loLUfllCut" on 1 12 05 in the rnipcction room at Diphu }ll'O at ii OOhrs ¼ • 
2 jilL Sllpdt of Post Offices, Nagaon Di1sion Nagaon He is requested to direct tlic-'- '-  

pres.nting officer to attend the piehminaI)heanflg on the aboveappointeddate, time and- 
place  
3 The Posim istcr Diphu 1 .IPO for information and z csa1y action 

(DKSaikla) 

	

iNQUIRY OFFICER 	
I 

\ 
S 	• 	 : 	. 

I 	 I 	
I 	I 	( 

(J 	
I 

c• 
- 	 - 	 S \_•_ 	 - 

--- 
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DEPARTMENT OF PQSTS:INDIA 

From:- inquiry Officer 

Astt Supdt. of Post Offices (Dlvn) 	Sri Gobin Chetry 
Th1 tEiNaon Dllon 	 GDS BPM (under put off duty) 

-l4IhiP4agaon.782001. 	 Gautam Basti BO Via-I3okajan SO 

.1 

S.' 

No. Inquiry/Rule 10/01 /GDS/2005 dated at'Nagaon the 15.12.2005 

Sub: Departmental inquiry, under rule 10 of the Dept of Posts, GDS (Conduct and 
cmploymcnt) ruks, 2001 against Sri Gobin Chetry GDS BPM, Gautam Bash 130 (Now 
under put off duty) 

Ref: My letter no. Inquiry/Rulel0/01/GDS/2001 dated at Nagaon the 05.12.05 

Sir, 
Please refer to hy letter no dtd. 05.12.05, and it is to intimate you that the date of 

preliminary hearing in to the above case has been deferred to 21.12.05 due to some 
una\'odablC circumstances. 

You are there fore, requested to attend the preliminary hearing in the case Oil 

21.12.05 in the Inspection Room of Diphu Head Post Office at 11.00 hours, failing which 
the proceeding shall be held ex-parte. 

Yours faiUftiv 

(D.K.Saikia) 
lNQU1ROFF1C1 

TU1W 
Asstt. Supdt. of Post Offices (Divn) 

ATft WT/Nagon Diiion 
g1ç1jNaaaon.JS2QO1 

Copy to: 1. Sri Babul Bora, Inspector of Posts, Nagaon \Vest Sub Division, iNagaon the 
presenting officer. He is requested to attend the preliminary hearing along with all the listed 
documents on 21.12.05 in the Inspection Room at Diphu 1-IPO at 11.00 hrs.' 

The Supdt. of post Offiëes, Nagaon Division, Nagaon. He is requested tã irect the 
presenting officer to attend the preliminary hearing on the above appointed 1 .C. iie and 

place. 
The postmaster Diphu FIPO for information and necessary action. 

( I).K.Saikia) 
INQUIRY (WHChR 

tfa -n'n 
Asstt. Supdt of Post Offices Divn) 

iPLagaon DlviElOfl 

- 	 T/HaQ3Ofl-782001 

- -- 	
c( -\ 
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DEPARTvffNT OF POSTS 
OFFICE OF THE SUPDT OF POST OFFICES NAGAON DN NAG AON-782001 

?vIemo. No.F7-04( C)/2002-03. 	 Dated at Nag,aon the 31-03-2006 

'i 
- 

- 

, ( 

4 

1.Read the followings 

I .This office memo No.F7-04(C)/2002-03 dtd.30-09-2005 
2.JnquiiyRiñTOfTh6 Inquiry Authority vide his No. 

Inquiry(Rule-10/0 1/GDS/2005 dL06-02-2006' 	- 
3. Written Representation dtd.02-.03-2006 submitted by 

Shri GobinCh Chetry. 	- 

2.Sri (Jobin Cli Clietry, GDSBPM Gautambasti BO in account with Bokajan SO 
was proceeded under Rule 10 of Dept. of Posts, Gram Dak Sevak (Conduct and 
Employment) Rules 2001 side this 'office mcnio No.F7-04(C)12002-03 dt.30-09-
2005. The articles of charge and the statement ofiinputation of misconduct or 
misbehaviour in support of the articles of charge framed against the said Sri Gobin 
Cli Chetmy , the list of documents by which and the list of witnesses by whom the 
articles of charge proposed to be sustained were anncxcd to the above said menmo as 
Animexure I, II, ill & 1V. 

3.Thc charges framed against Shri Gobin Cli Chctry in brief is as undcr: 

Arcle —I 

That the said Sri Gobin Cli. Clietry while functioning as GDSDPM,. 
Gimianibsti 13(1) in a'c with F3okajan SO 1mm 14-06-99 In 19-11 -03  Ihi.led In make 
propel' arrangements for safe custody of Got cash on his own responsibility as 
required as per 'Note' below Rule- '11 of Rules for Branch Offices which lead to 
loss ol Govt cash anmunting to Rs. I 7339I- (One lakh seventy three thousand three 
hunch cci eighty nine) onl, fi omu the BO in die night of 12-11-03 B) his ibo c a1 

¼. 

S'S 

 7-1 

.J.  I 



I ..---..--.--.---.--.-. 	 --- 

! 	 the said Slu -i Gobin Ch. Cheijy also failed to maintain absolute devotion to his duty 
as enjoined in the Rule-21 of the Dept of Posts, Gramin 1)ak Sevak (Conduct & 

/ 	 Employment ) Rule-2001. 

/ 	 Article-il 

That the said Sri Gobin Cli. Chetiy while functioning as GDSBPM, 
- Gmtamh sh EDBO in a1c with Bokajan SO tor the aforesaid penod I amkd to iermt 
. excess dash of Gautambasti BO on 12-11-03 as required wider time j)Vfl of Rule 

177(2) of Rules for Branch Offices resulting loss of Govt money amounting to 
Rs.1733891- only from the cash balance of the BO in the night.of 12-11-03 and 
timeteby he failed to maintain absolute devotion to his duty as required in Rule-21 of 
the Depaitinent of Posts Gramin Dak Sevak (Conduct & Emplovment)Rulcs 2001. 

4.1. On receipt of the aforesaid memo Slui Gobin Cli Chetry prayed extenlioii of 
1im for submission oiwritten statement of defence. Accordimily he was allowed 
15 days extension of time for submission of written statement of defence vide this 
office letter of cvenno.dtd.31-10-2005. Shri Chetr) -  subniiitcd his iitten statement 
of defence dtd.7-1 1-2005 which was received at this of.lice on same day where he 
denied the charges brought against huinide this office memo -of even no. dtd.30- 

4.2. Shri D.K. Saikia, ASPOs (Dii), 0/u the Supdt of Post Nagaon Dim Nagaon and 
Sri B. Bora, inspector Posts Nagaon West Sub Dn. Nagaon were appointed as 
Inquiry Authority and Presenting Officer respectively side this office memo of even 
no.dtd.11-11-2005 to inquire into the chiurges framed again Shri Gobin Cli Chetry. 

5.1. The IA completed the inquiry and submitted his inquiry report xidc his letter 
cited above. 	 - 

5.2. In his Inquiry Report the Inquiry Authority stated that the charg;d ollicials has 
admitted the charges framed against him hilly. On the basis of the admission of ,  the 
charges by the charged official, he held that the charges brought against Shri Gobin 
Cli Clicixy, GDSBPM, Gautanibasti DO in a'c Bokajan SO side the SPOsts, Nagaun 
memo cited above stood proved. 

5.3. Shri Gohin Cli Chetmywas given a copy of the report of Inquiry Authority vide 
this olhiec letter ui even no. (lt(l. I 5-2-•2006 under registered post with direction to 
subimut his Fc1)Lcselltattoil if any against time Inquiry Report v. ithin. .1 5 (layS and Slui 
Gobin Cli Chetry submitted his written representation d1d.02-03-2006 which was 
received by this. office on same day 31leng denial of reasonable opportunitY by the 

IA and praying for dcnovo mnqwy. 	- 

S.: 
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6. 	Observation & Findings 

I have gone through the articles of charge, the report of the Inquiry 
Authority with the relevant records and documents of the case and the 
representation dtd.02-03-2006 submitted by the charged official very carefully. 
The charges framed against the charged officials stood prove by his admission of 
chargeuaconditionally and unequivocally during the preliminary hearing. ll°e 
•Disciphnaiy case relates to non making of proper arrangement for safe custody of 
Govt c si nd'a1tinble on his personal responsibility by the charged GDS official 
and non-remitting excess cash of the BO on 12-1 1-03, resulting loss of 
Rs.1733891- only to the Govtby way of alleged thefi in the BO in the night of 12- 
1 1-03. The charged official had also admitted both the charges during the inquiry 
by the IA and plea(ied himself guilty by signing the proceedings.. Being custodian 
of Govtca.sh and valuables as GDSBPM of Gautambasti BO, it was his personal 
responsibility to make arrangement for safe custody and also to remit the surplus 
cash to the Account Office on the day of collection of cash. But Shri Gobin Cli 
Chetry did not perform his duty as envisaged in the rules and thereby he is found 
guilty forthe loss of such a huge amount to the Govt. He also cxhjbitcd gross 
negligenceto his duty as a GDSI3PM for not arrangng safety and security of 
Govt cash & valuables. 

The plea put forwaid in his writtcn representation dtd.02-03-2006. the 
charged official, that he was not given scope to defend the case and rCqiICStC(t to 
1101(1 the inquiiy again can not be accepted at all as during preliminary hearing he 
admitted both the chargcs.and pleaded himself guilty by admitting and signing the 
proceedings of inquiry clearly. Had he wanted anihmg to detnd. it was 
incumbent on his part.to  request the L\on the day of preliminary hieaiing 
accordingly both verbally as well in writing. As Shin Chetry did not iiiakc it at (lie 
time of preliminary hearing, now alter completion of inquiry and suhniission of 
inquiry repdrt iheharing into the ease can not be held denovo as all necessary 
foimahhie were followed. 

I therefore do not find any justification to hold furtherinquiry into the case 
and also to allow such an irresponsible and umvorthy person to continue in Govt 
Service as giving a further opportunity will be an indirect indulgence to repeat. 
such nusdeeds again and again. I therefore do not think it proper to showny a 
leniency to decide the disciplinary case and passed the fullowing ordcrs- 
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/ p.. 	 ORDER 

I Shri B.R. lialder, Supdt of Post OIIics, Nagton Dii Nagaon and 
Disciplinars' /lIt1rnitv in eNercise of 	coffici -red .upon me tinder Ruie-9 oF 
DOP, GDS (Conduct an(i Emp1oviuiit) Rulcs-2001 hereby award Shii Gobin ch. 
Chctiy, GDSI3PM1  Gautambastj 130 in a with Bohajan SC) (under put off duty) 
the punishment ol "Reinova from serce 	iih imrndiate ef1ct. 

(fl.R. I Jaldei) 
. 	SL!dr of ,  I'os ()flices 

\gaoii.1?n Y:ig:ion 7S2001 

COpV  

Shn Gobin Cli CheEry, GDS131)I. Gautanibasi flO in t c 13u1 jiii SO 
(under put of F dut') 	 . 	. . 

2.Tlie Postmaster Diphu 110 
3.The DA(P).KoIkat:i (tluouu,li the Fostinascr, Diphiu I 10) 
4-5. The Postmaster General (Vig'SraLf): Dibniarh Re'.ion. I )ihriiarh-7g6uuJ 

	

6.The ASPOs, Diphu Sub Dn Diphu-7S2460 . 	.: 
7.11e Es(t Br. Divi OlToce Nagaon, 
8.'lhe PNT Reisier in Irauj3raiich. Divi ()llice a'iaon 
9.0/C 
1.O.Spaie. 
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